
FIR No. 178/2014 

U/s 33 of Excise Act 

PS GTB Enclave 

State Vs. Shanu 

09.09.2020 

File is taken up today on an application for bail is moved on behalt of accused 

applicant Shanu 

Mr. Ritender Singh, Ld. APP for State. (On Webex). 

Mr. C. M. Arif, Counsel for accused/ applicant.(On Webex). Present: 

Court proceedings have been conducted through video conferencing, 

CISCO Webex interface. 

IO has already filed reply to the bail application. Copy already supplied. 

Heard. Record perused. 

Although the accused was arrested after having been declared 

proclaimed person vide order dated 15.02.2020, but considering that he is in JC 

since 23.08.2020 and reasons stated in the application, accused Shanu is admitted 

to court bail on furnishing his personal bond in the sum of Rs. 25,000/ with one 

surety in the like amount. With these observation, application is disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D&sJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-01/SHD/KD/Delhi. 
09.09.2020 

Certificate: 

The proceedings were conducted through Video Conferencing CISCO Webex 

interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings. 

(Snigdha Saryaria) 
MM-1/SHD/KKD/Delhi. 
09.09.2020 



FIR No. 263/2020 
U/s 25/54/59 of Arms Act 

PS GTB Enclave 
State Vs. Sumit 

09.09.2020 

An application for bail is moved on behalf of accused/ applicant Sumit 
Mr. Ritender Singh, Ld. APP for State. (On Webex). Mr. Parveen Kumar, Counsel for accused / applicant.(On Webex). 

Present 

Court proceedings have been conducted through video conferencing, 
CISCO Webex interface 

IO has already filed reply to the bail application. Copy already supplied. 
Heard. Record perused. 

Considering the overall facts and circumstances of the case and the gravity and nature of the offences and the manner of commission of the offence and accused is habitual offender involved in several other cases, therefore, no ground for grant of bail is made out. Accordingly, the application for grant of bail of accused Sumit is dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D& SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saýaria) 
MM-01/SHD/KKD/Delhi. 
09.09.2020 

Certificate: 

The proceedings were conducted through Video Conferencing CISCO Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings 

(Snigdha Sarvaria) 
MM-1/SHD/KKD/Delhi. 
09.09.2020 



FIR No. 263/2020 
U/s 25/54/59 of Arms Act 

PS GTB Enclave 
State Vs. Sumit 

09.09.2020 
An application for bail is moved on behalf of accused/ applicant Sumit 

Present: Mr. Ritender Singh, Ld. APP for State. (On Webex). 
Mr. Parveen Kumar, Counsel for accused l applicant.(On Webex) 

Court proceedings have been conducted through video conferencing, 

CISCO Webex interface. 

O has already filed reply to the bail application. Copy already supplied. 

Heard. Record perused. 

Considering the overall facts and circumstances of the case and the 

gravity and nature of the offences and the manner of commission of the offence and 

accused is habitual offender involved in several other cases, therefore, no ground for 

grant of bail is made out. Accordingly, the application for grant of bail of accused 

Sumit is dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D& SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sapóaria) 
MM-01/SHD/KKD/Delhi. 
09.09.2020 

Certificate: 

The proceedings were conducted through Video Conferencing CISCo Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings 

(Snigdha Sarvaria) 
MM-1/SHh/KKD/Delhi. 
09.09.2020 



FIR No. 35/2020 
U/s 406/420/34 IPC 

PS GTB Enclave 
State Vs. Subham Jain & Ors. 

09.09.2020 

An application for calling status report is moved on behalf of complainant/ applicant 

namely Shyam Prakash 

Mr. Ritender Singh, Ld. APP for State. (On Webex). 
Mr. Santosh Kumar, Counsel for complainant / applicant.(On Webex). 

Present 

Court proceedings have been conducted through video conferencing, 

CISCO VWebex interface. 

Status report has been filed by the 1O. Copy be supplied to the 

applicant/ counsel for the applicant. 

Nothing survives in the present application. Application standss 

disposed of. 

SHOIO concerned are directed to expedite the matter in the 

present matter. Let copy of the oder be sent to SHO concerned for compliance 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
09.09.2020 

Certificate: 

The proceedings were conducted through Vide0 Conferencing CISCO Webeex 
interface. Audio as well as video was clear throughout the prgceedings and the 
connectivity was also proper throughout the proceedings. 

(Snigdha SArvaria) 
MM-1/SHDKKD/Delhi. 
09.09.2020 



FIR No. 209/2019 
U/s 195A/506/34 IPC 

PS GTB Enclave 
Radha Sharma Vs. Sanjeev Gupta & Ors. 

09.09.2020 

Present: Mr. Ritender Singh, Ld. APP for State. (On Webex). None for applicant. 

Court proceedings have been conducted through video conferencing, CISCO Webex interface. 

Status report has been filed by the IO. Copy be supplied to the 
applicant/ counsel for the applicant. 

Nothing survives in the present application. Application stands 

disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204- 
2221/D &SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saýaria) 
MM-01/SHB/KKD/Delhi. 
09.09.2020 

Certificate: 

The proceedings were conducted through Video Conferencing CIsco Webex 
interface. Audio as well as video was clear throughout the poceedings and the 
connectivity was also proper throughout the proceedings 

(SnigdhaSarvaria) 
MM-1/SHD/KKD/Delhi. 
09.09.2020 


